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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE 

DATED THIS THE 4TH DAY OF NOVEMBER,1987. 

PRESENT: 

Hon'ble Mr.justice K.S.Puttaswamy, 	 Vice-Chairman. 

And: 

Hon'ble Mr. L. H.A. Rego, 	 .. Member(A). 

CONTEMPT COURT APPLICATION NO.51 OF 1987. 

T.N.Raniamurthy, 
inspector of Central Excise, 
No.45, Nala Road, 
Bangalore- 560 042. 	 .. Petitioner. 

V. 

The Collector of Central Excise, 
P.'Box No.5400, Central Revenue Building, 
Queens Road, 
Bangalore. 

The Chairman, 
Central Board of Central Excise, 
New Delhi-I. 

The Deputy Collector of Central Excise, 
(Personnel and Establishment) 
Central REvenue Buildings. 
Queens Road,P.Bos No.5400, 
Bangalore-1. 	 Contemnors. 

This application coming for hearing this day, Vice-Chairman 

made the following: 

0 R D E R 

In this petition made under Section 17 of the Administrative 

Tribunals Act,1985 and the Contempt of Courts' Act,1971 ('the CC 

Act'), the petitioner has moved this Tribunal to punish th4.8o'n"tenindis 

for the alleged non-implementation of an order madlin hig' favour 4jk, 
P'.. 	 !i 

in Application No.1077 of 1986 on 1-5-1987. 
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Sri T.N.Ramamurthy, petitioner in the case contends that 

the order made in his favour had not been implemented. 

In the order made, this Tribunal modified the punishment 

of compulsory retirement from service of the petitioner from 

25-8-1982 and directed his reinstatement. 

In compliance of the order of this Tribunal, the petitioner 

has been reinstated to service from 1-8-1987. Thereafter the Deputy 

Collector (Personnel and Establishment) Vthe DC1) had also made 

an order on 29-9-1987 regulating the peri.od from 25-8-1982 to 31-7-87 

(Annexure-E). We are of the view that the reinstatement of the 

petitioner and the order made by the DC on 29-9-1987, without any 

doubt implements the order of this Tribunal. If that is so, then 

there is hardly any ground for us initiate contempt of Court proceed-

ings a6ainst the Contemnors. 

We will assume that in making his order on 29-9-1987, the 

DC had committed one or the other illegaility or mistake, as urged 

by the petitioner. But, those illegalities or mistakes in that order, 

do not constitute a ground to hold that the order of this Tribunal 

had not been implemented. If the petitioner has any grievance on 

the order made by the DC on 29-9-1987, then he has to challenge 

the same to the extent it decides the matters against him in a sepa- 

rate application. 	On this view also, we do not find any justification 

to 	initiate 	contempt 	of 	court 	proceedings 	against the 	conteninors 

In the light of our above discussion, 	we hold 'that 	this "con- 

r 
tempt petition is liable to be rejected without notices to. the contem- 

nors. 	We, therefore, reject the same without notice to the contem- 

nors. 	But, 	this 	order 	should 	not 	be 	understood 	by either 	of 	the 
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the parties as this Tribunal expressing any opinion on the correctness 

of the order made by th DC on 25-9-1987 and its validity to any 
which ~ 

nt it affects the petitioner/is left open by us. 
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